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Suspension of a Member of Board of
Revenue in Kerala

1526. SHRI K. SURYANARAYANA : Will
thc PRIME MINISTER be pleased to state :

(a} whether the Government of Kerala
have suspended a member of the Buard of
Revinuc of that State 5

(b} whether the Association of I.A.S
Officers led by the Additional Chief Secretary
of the State Government has adopted a protest
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resolution against the
order ; and

State Government’s

(c) ifso, thereasons for the suspension of
the Board’s mrmber and the reaction of the
State Government on the protest made by the
Associarion of the 1. A. 8. Officers of the
Kerala State ?

TUHE MINISTER OIF STATE IN THE
MINISTRY OF HOME AFFAVIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAN NIWAS MIRDHA) : The
Guovernment of Ferala have intimated as under :

(a} Yes, Sir.

(b) The L. A. S. Assaciation bas not passed
any Resolution protesting against the suspen-
sion of the officer as such.

{¢c) The Officer was suspended as the
Government considered that there were grounds
for inquiry into the truth of serious charges of
misconduct against the officer.

Rural Industries in Madhya Pradesh

1527. SHRI G. C. DIXIT: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state ;

(a) the particulars of schemes allotted for
industrics in Madhya Pradesh upto April, 1971 ;
and

{b) the other schemes under consideration
for rural industries in Madhya Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Schemes under the Small Scale
Sector (other than those pertaining to Rural
Industries projects) are not allotted to States.
They are discussed at the time of consideration
of the Annual Planof the State by the Planning
Commission with the State representatives
and the Ministries concerned. On the basis of
agrecd allocations the State Government is
free to incur expenditurc on these schemes
subject to its budgetary provisions.

In 1962-63, four Rural Industries Projects
were allotted to the State in the districts of
Bhilai, Bhind, Sarguja and Xast Nimar covering
in each case 3 to 6 blocks; the coverage has
becn recently extended to the whole district.
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Under the Rural Artisan Development Pro-
gramme, assistance wil] be provided to upgrade
the skills of rural artisans in select arcas of the
State,

Decision on Khosla Committee Report on
Film Censorship

1528. SHRI MUKHTIAR  SINGH
MALIK : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state 3

(a) whether Government have since taken
any decision on the recommendations of the
Khosla Comnmittee Report on Film Censorship ;

(b) if so, the salient features thereof ; and
(c) if not, when the decision will be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) to (c). The decisions arc likely
to be taken shortly,

Rejection of Housing Ministry's Sugges-

tion for Transferring Slum Clearance and

Improvement Scheme from States to
Central Sector

1530, SHRI S. A. MURUGANANTHAM :
Will the Minister of PLANNING be pleased
to state :

(a) whether the Planning Commission has
rejected the suggestion of the Housing Ministry
that the slum clearance and improvement
scheme should be transferred from the States
to the Central Sector for its successful imple-
thentation ; and

(b) if 30, the grounds on which the sugges-
tion has been rejected ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Gonse-
quent on the recommendations of the Housing
Ministers’ Conference held in Bangalore in
June 1969, the Ministry of Works and Housing
approached the Planning Commimion with a
Proposal that the dum clegrance snd improve-
ment Schemae should be troated as a Clentrally-
spongared soheme.  The question was exumived
by the Plauping Comomisnlon in consultation
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with the Ministries of Finance and Works and
Housing and it was agreed that the transfer of
the scheme to the Central Sector will not be
possible on account of the following reasons -

(i) Since slum clearance and improve.
ment schemes are deficit schemes,
they cannot be considered nor execu-
ted in isolation to other urban deve-
lopments, Both financially and
physically it is desirable that they
should form a part of a composite
scheme, the remunerative part making
up for the deficit part ;

(i) The total quantum of Central Assise
tance for the Plan assistance to the
States for the Plan has already been
committed and it is not possible to
find additional funds in the Central
Sector.

Most of the slum clearance and im-
provement scheme is in metropolitan
cities into which there is more and
more of migration. Therefore, un-
less State Governments take neces-
sary action to develop other towns
the problem of slum clearance and
improvement in metropolitan cities
will continue to increase with in-
creasing liabilitics both on the
Centre and the States,

(ki)

The question came up again in the
Housing Ministers’ Conference held in New
Delhi on 5th and 6th November, 1971 and
on the suggestion of the Planning Commis-
sion, it was unanimously agreed that the pro-
blem was essentially the responsibility of
Local Self Government and State agencies
and composite schemes of urban development
should be executed by the State Governments
through funds made available by the Housing
and Urban Development Corporation and
other financing agencics. The following Reso-
lution was adopted at this Conference :

“After discussing the merits and
demerits of carmarking funds and trans.
ferring slum clearance to the Centrally
sponsored sector, it was recognized that
slum clearance cannot be scparated from
urban developmeat. While the formation
of HUDCO would enable viable compo-
site schemes with dum clearance cles
ments being undertaken with marginel





